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Notification No. 97/2018- Customs (N, T)

New Delhi, the 07™ December. 018,

S.0.  (E). - In exercise of the powers conferred by clause (a) of sub-section (1Yol e svetion < of fie

Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs herels 1 ey The
— g < ’\ { ] e
following further amendments i in the notification of ofthe Goverm ment of Indy in the | nisiry o Finais

(Department of Revenue) No. 62/1994 —Customs (N.T.), dated the 219 ~ November., 1994 publi-hed m

the Gazette of India, Extraordinar ', vide number S.0.829 (k) dated the 219 No vember, 1904 et

* In the said notification in the TABLE, against serial numl ber Trelating to the Tinion oo of
—\\NM i
Andaman and Nicobar Islands, in column (3and (4), afteritem ¢ 2) incolumn (3) and the entric - ¢ Tt

thereto in column (4), the following item and entries shall be inserted, namely:-

M 2) ' (R et B
n o “3) Port | U Jnloadmg of Hﬁpn,(( iF Gl mrl (Iuwlb(ullnL ol expent poods b
Meadow any class of such goods ™.

(Dr. Spe Cpar. arly, - i
lmdu Seeretary 1o the oot of g
H.I\o.ﬁ/l,l? LT

Note:-The principal notification was published in the Gazetie of India. Extraordinary. vier vostific g
N0.62/1994- ~Customs(N.T .), dated the 21+ November, 1994 1./, number S.O.829(1). dned e -
November, 1994 and last amended vide notification No. 52/2018 Customs (N.T.), dated the | Nine.

2018, vide number S.0. 2417(E), dated the |3t June, 2018



